P Y S Sy

T B
SIEE W

T s e rero
R 7 3 a 237, IS
R LIPS L TR A

B e e e Lot d

’ R Den o o V= AP
ey SRR pap s R Sl S R A N

WY et =

e S

0 A"/-”ols»’o/:/ Gfé/w/g

20

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL } ‘
KOLKATA BENCH | 1
An application under section 19 of the
Administrative Tribunal Act, 1985 :
ORIGINAL APPLICATION NO 350/ 1616 OF 2013
Sujit Samanta, soﬁ of Bimélanandg ,Samgnta, |
Villége & P.0. Kurchi, P.S. Katwa, Dist%iét -
Burdwan, PIN - 713 514 ﬁvorking as Gr;amip
~ Dak’ Sebak Branch Post Master, Kurchi?Post
Office presently put off from dut};. | ’
............. Appliicant
|
- -VERSUS- 3 ‘
-
1)  Union of India ‘J
Service thréugh .the ‘Secretary, Mil}’listfy
of Commﬁnication. and- Inférr@ation
Technolog‘y, Departr;ent of Post.,lJl New
Delhi - 110001, ' - |
2) Chief Post ;Master General, ‘
West Benéal Ci,rc‘let,l qugajog Bhéwan, |
P-36, Chittarnjan Avenue, K‘olkélta -
700012; N
3) Senior Su%perintendent of Post Ofﬁceé
Burdwan;?: Division, Burdwan, lPin' i
713101, West Bengal .
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4) Superintendent  of Post Offices,

Burdwan Division, Burdwan, Pin

e W

713101, West Bengal;

S)  Assistant Supel"'intendent of Posts
Katwa Sub-Division, P.0 - Katwa,
District Burdwan; Pin- 713130, :

6)  Sub-divisional Inspector (Postal)

Katwa Sub-Division, P.O- Katwa
Pin- 713130, District Burdwan;

7)  The Post Master J
‘Katwa Head Post Office, District -
Burdwan, PIN -~ 7 13130. _ i

........... Respondents
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0.A/ 350/1616/2013 ‘. Daté'df order 20.11.2017

Coram: Hon’ble Ms. Bidisha Ba_n-e.‘rj_e_e,-.,]udici‘azl‘%Member
Hon’ble Ms. Jaya Das Gupta; Administrative Member

For the Applicant(s) : None . :
Forthe Respondent (s): Mr. S.K Ghosh counsel

ORDER. Oral

Per Ms. Bidisha Banerjee, Judici’él'Menrber:

None appeared for the applicant on the last several occasions. None appears
today also. Accordingly, the matter is dec.id'ed:invoking Rule 15(1) of the Central

Admlnlstratlve Tribunal (Procedure) Rules, 1987-«.\

mtr
2. The applicant has: chaﬁi}nged the put off duty an{fﬁas so-‘ght quashing of the -
‘u,-&m» ‘i., A"

same on the gr&q\\nd that 't})vee"ffroc’g'eedrr:,gl},r

':":f #kf 3 : & »
completed orylzoid?ys and{%ﬁap,p}égn. QU pottog
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3 1 Counse“for th{fﬁﬁm&énts up@n‘rnstructlons f; m>ne Semor Supt. Post

'Cﬁi\.

Office, Burdwan Dnvrsron'#:ﬁ/ho i present as peP"drreE‘f?bn of, ’{s Tribunal on
‘ ""‘?'Qs:::zz

27.10.2017, submits that tﬁe&proceeﬁn@s are on the ve gf
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of completion and

shall be completed by 3 month’sf &

4. Accordingly, it is order that th'e pro‘ceédjngsvéhall be completed by 3 months.

‘5. Since the applicant is placed'on:put"t’?ff duty for an indefinite period and it is

not forthcoming whether it was:reviewed from time to time in accordance with

para':12 (3) of GDS (Conduct & Engagement) Rules, the authorities shall see
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‘whether the rules was foIIowedgis:cr()pu‘lef&svl'y‘;f'anq whether the put off duty order
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was reviewed from time to trme accord,mg*to'l Rule 12 (3) of the GDS (Conduct and




CHUSTENLTE e L ey

Engagement) Rules and if the same was not followed, to grant benefits in

accordance with law. %d’% 'JV\

6. The 0.A stands disposed of. No costs.
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(Jaya Das Gupta)™ —— (Bidisha Banerjée)
Member (A) U Member (J)
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